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        Final  Order No. 50536-50539/2018 
 
Per Ashok Jindal: 
 

The appellants are in appeal against the impugned order 

where the goods has been confiscated in the premises of the 

appellant  on account of excess goods found more than the recorded 

stocks during the course of investigation.    Further, Cenvat 

credit sought to be denied to M/s Ashirwad Ispat (RYP) Pvt. Ltd. on 

the ground that the appellant viz. Ashirward Ispat Udyog Ltd. has 

issued fake invoices to avail inadmissible Cenvat credit. 
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2. Heard the parties.  Considering the fact that on account of 

excess raw material found in the premises of the appellant viz. 

Ashirwad Ispat Udyog, the issue has already been dealt by this 

Tribunal in the case of M/s Ashirwad Ispat (RYP) Pvt. Ltd. vide Final 

Order No. 57659-57662/2017 dated 1.11.2017 hold that the excess 

stock found in the premises of  Ashirwad Ispat Udyog pertains to 

M/s Ashirwad Ispat (RYP) Pvt. Ltd., therefore, goods are not liable 

for confiscation.  Accordingly, confiscation of the excess goods has 

been set aside. 

 

3. Further, I find that the allegation against M/s Ashirwad Ispat 

(RYP) Pvt. Ltd. is that they have received goods on fake 

invoice/documents issued by Ashirwad Ispat Udyog.  The contention 

of the appellant is that they have produced documents for 

verification before the adjudicating authority during the course of 

investigation itself but the adjudicating authority has not examined 

those documents in detail.  In that circumstances, I hold that the 

matter need examination at the end of the adjudicating authority to 

verify the documents produced by the appellant and to give detailed 

findings on those documents.  Therefore, the matter is remanded 

back to the adjudicating authority for de novo adjudication keeping 

all issues open.   It is pertinent to mention here that the appellant 

shall appear before adjudicating authority on or before 31.3.2018 to 
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fix the date to be fixed for final hearing and thereafter the 

adjudicating authority shall decide the issue within three months.  

 

4.  In these terms, the appeals are disposed of by way of remand.    

Cross objections are also stand disposed of in above terms. 

(Dictated & pronounced in open Court) 

 

(Ashok Jindal) 
Member (Judicial) 

RM  

 

 


